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0.a. No. 126/89dL)

Hon' Mr., D.S, Misra, A.M.

Heard the learned counsel for the applicant.
Admit. Issue notice to Opp. Parties returnable
by 11-71§9, There is also“prayer for interim
relief, issue notice to Opp. PS. to reply by the
same date, why the prayer for interim relief

be not allowed. List this case on 1l=7-89 for

; orders. : b{/’/”—

© MEMBER(A)
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\CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Original Application No. 126 of 1989(L)

Intizar Husain .

e o e o o o o o e« o o

e « o Applicant
Versus

uperintendent'of Post Office,Sitapur
ivision sitapur and others .

« « e+ Respondents
ion*ble Mr. Justice U.C.Srivastava,V.C.

on'ble Mr, K. Obayya, Member (A)

=~

( By Hon'ble Mr. Justice . U.C.Srivastava,VC)

This application is directed against the chérge
sheet dated 13.1.198%9. The applicant has prayed for
quashing of the same. He was sub—ﬁost Master at the post
i

\fice of Rampur Mathura in Sitapur.

agpointed to the said post after getting cergain promotions
| .

OT inspection by the S.P,O.;

After having been

it was said that a sum of Rs.

000/- were :satd to have not been found in the cash box.
Tﬂe applican hes requested that he may be permitted to
find out the relevant Youcher to show the payment to

meet the said alleged shortagé, but he was not allowed to

do so. Lateruoh,it:-isrfoundtoutr-that bécause of erroneous

calculation in the daily account, the said shortage of ten
thousands was said to be existing,which was removed.
Subsequently, again it was said that the shortage of Rs.

36899.42 was found by the said s.P.0. when thé locks were

broken on 11.8.1987 at 6.10 P.M. Although, according to

- the applicant, he was on leave w.e.f. 10.8.1987 to 18.8.87

The case,under section 409 I.P.C. was filed against the

applicant, which is said to be pendihg in the Court.-of
Chief Judicial Magistrate from where, the applicant was
%a%led out. Against the'recovery, which was made against

him, the applicant filed a writ petition before the High

-

Contd. .2/~
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Court and the said recovery was stayed by the High Court.
It was thereafter, the deparﬁmental proceedings stafted and
the charge-sheet was served upon the appliéant and in respect
of which, this application has been filed/on the ground that
no departmental-proceedings can be conducted during the

criminal prosecution'&adjfvthe said departmental proceedihg

wll_

“i% prejudice his case.

2. The respondents in their return pointed out that
the various illegalities said to have been committed by the
applicant who has also committed certain criminal offences.

It has been pointed out that the criminal cases going on
at the

'f'”liﬁstance of the police ,but as the department was within its

own tights to hold departmental proceedings. Only a charge-
sheet was issued against the applicant, obviously, no
intereference at this stage can b2 made and the departmental
proceeding can not be stayed and the application is somewhat
pramature. It is for the applicant to approédh the criminal
court, that the departmental proceedings in the mean time
may be concluded-and we at this stage will not make any
observations in this betalf. 1In view of the fact that the
application is against the charge-sheet and the departmental
which have not gone and
proceedings have commenced,/may be , because of the applic&dh
own act. Accordingly, the‘application deserves to be

dismissed and it is dismissed. We make also no observations

regarding the pendency of the writ petition before the High

Court . It is for the parties todecide their own course in

the matter. No order as to costs.

MB éﬁ?&?k‘f’/' : Vica-Chairman

Lucknow Dated: 29.1.1393.

(RKA)
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"IN THE CENTRAL ADMIN I§TRATIVE. T RERpH)RegiRrab@PITIONAL
T BENGH ALLAHABAD . -
Intizar Husain ceesoece Applicant
Versus
superintendent of Post Officer, _ |
Sitapur and another cecessse Regpondents -
INDEZX
_\.’«"' ---------- —emgm-’- ----- A”-.-!‘-u-
S'.NO. Particulars Pages
\_:Z ' él"'-l"“o-o"o’o-cno-’-'o”.-ogo"on’.-o"." oa.oao-o_o- e e ™
1, Application 1 =-12
X
!
2, " Annexure No, 1 13 - 1%
True copy of the chargesheet
3. Annexire No, 2 . P
True y of aquestion and snswer
dated 18,1,1989 for C.J.M,Sitapur, & O
4, Annesure No, 3 g
True copy of application dt, l
5 5, Annesxure No, 4 |t N
-‘ True ocopy of the @ﬁ@@ﬁ&ﬁz <23
I5-L-819
. : ‘ 6, . pPower 3
N , b |
9 , _ . :
N
LucknovisDateds )
Pl -
‘—J%ay 5 , 1989 (TSHTIAQ

"3HMAD )
. ADVOCATE '
'COUNSEL FOR APPLTGANT
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For use in Tribunal's Office:

¢ Daﬁe of filing © 008600 eCUCEe0RECCOO00GE Cao ©

Date of receipt by post E ot eeacecasasacacaons

Reglﬂteration NO,., Qochoteectoce.x¢ooOo

,v:.\?,- 1; | | ) ‘
| |i , - | - SIGNATURE REGISTERAR
*J : IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ADDIT IONAL
| S © BENGH  ALLBHABAD,
f " :, , . BEIWEmW |
Intizar Husain aged about 48 yeé.rs,
son of Mirza Imtiaz Husain 0, resident of
. Mohalla Bazadari Tola Qasba Khalrabad,
: Distt, Sitapur,U.p, |
" o .. ;“.%‘.f}v‘:.... ce P;pplicant
j | Versus
~ q* 1, Superintendent of Post Office, |
'] Sitapur Dvisvion Sitapur'.'
‘}/ %} | 2, Assistant _Superintquet)t of Post Offices;

(Tours) sitapur Diviion ,‘sit'apur,

‘1 . (o 0-0 "'c‘. _e.. '° RESpondentS

,} Details of application s

,f | i, Particulars of the applicant:
] {i) Name of _t;he applicant:.
' intizar Husain, .
(ii) Name of Father:
| | sti Mirza Imtiaz Husain
} (XXii) Designation and office in which ,employed-s-
! ‘Sub-Poest aff I*(.Iasternat Sub-post Office Rampuur

Mathura Distt, Sitapur, vese2/

-



7/
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s

Uv) Office address :

Sub Post Office at Rampur Mathura Disttfsitapur,’

(v) Address @or service of all noticess
Resident of Bajdari Mohalla Qasba '
Khairdbad Die;tt Sitapur,UeP.

2, Parti-cnlgrs of the -respondent $

(i) Name and/or deésignation of the respondent :
(a) The Saperinténdentof Post Offices,Sitapur
" “ Division ,Sitspur, |
’b)q_ Assistant Supdt, of Post Office Tours)

” Sitapur ,

W)

(ii) Office address of the re«-pondenta

i)

a) Office of the Supdt, of Post Offices,

- 4 ; .
"~ 7 sitaspur Division, sitgput, ' e
(b) Assistant Supédt, of Post Offices @oursﬁ

"sitapu r. |

(iii)v Address .for service of all notices':
(a) Office of the Supdt, of post Offi&.
" sitapur Diviqion,%itapur.
‘(b') aselstant Supdt . &f Post 0££i ces {fours)

’

( Sitapu r.

3 Partlculareﬂ of the order againfst which application
is madezer
Theapplicamtion is against the following order:
(1) OCder NO, ... .e.s . F=10/87-88 |
(1) Date..eeeee.. 13.1,1989
3 ”rf(iii).”Passed by.... The supdt, of Post Offices
Sitgpur Division,Sitspur,
(iv) Subject in briefs

" The appli_cantis;éubapost Master at Sube-



- 3 -

Post Cq).ffiﬂce Rampur Mathura, the respondent
‘i"i_o:- 1 charged to the applicant with the alleged
mis.app.tpriatéon_ of Govt, Money of Rs, 46899,42
~and filed a criminal case u/s 409 I,P.C, vhich
is étill pending -in the court of Chief Judicial
Magistrate, Sitapu'r,‘ in the meantime the respon~
dent has initiated departmental enquiry and has
.serve'd ﬁpen tﬁe éppli(:a,nt a charge.sheet vide
office memo no,  F-10/87-88 dated 13,1.1989
and.departme_ntal proséddipgs are cnntinuing‘;

-

4, Jurisdictionof the Tribunal:

L - The applieant declares that the subject matter
: o , of the order against which hewants redressal is .
- ' ’

within the jurisdictionof the Tribunal. >

5", Limitation & |

o .'"Tl’"le‘ "appiicéti‘oln. further declares that the
< L “ 'Ja-‘lpplication is within the limitation Prgscribed
| : | in section 21 of the aAdministrative Tribunal
Act 1985, )

6'. Facts of the case :

" '1) That the applicant is sub-post master at |

Post Office of Rampur Mathura in Distt,.sitapur,

2)’ That the . applivcant was appointed as packer
on- 12,6,1960 at Post Office Khairgbad, Distt, .
| _éitépﬁr, and so has.since been promoted twice
to his present. post and ‘mring‘hi‘si long carger
in the Post foice.of about 28 years', the
s’érvice‘s. of the applicant have been all along .
yW,?«/“"/ o | spotles.é and blameless and he has been a most

tru st- worthy and bonafide servant of .the




Deptt, It was becauge-of his sincerety and

tmet..vbrthness that‘he Wwas sent on deputation
to Army Postal Service for more .than 17 '[eafe
and atfter his return fmm AP,S, he Was posted

at Rampur Matbura Post Office in January 198'7

3) That sri J.M,'Sinha, the then SL.;T:"::O . who was=
( - | on eminical terms and wanted to puhi-sh the

applicant on account of theapplilCant's.

. a“ ‘ statement J.n a departmental proceedings asjainst
one Baghan Pd, Yadav a Union leader of
appl'icant‘e’l'UniOnw1986 “In his statement the
applicant: had supported sri Bacnan Prasad Yadav

who was a postal Assistant against the Sub-

Postmaster Sri Dx;j}?‘s,Singh,' who was alleged to
- have misappropriated some Govt, money and as
the said Sri J',M,Sinha s‘,'P ,Qr,‘ was siding w:.th"k

\L“'

said D.B.sin'gh no ‘action has so far been

taken against him,

Le““-

4) That in order to take vengeance with
applicant and with most malafide intention to
harm and take away his eerﬁce and illegally
implicate him in crilniﬁal pmceedings . the
saild Sri J.M.Sinha, s.p. 0 had made a quprlse
visit at the Post Office of the applicant on
4.9.1987 and after checking the applicant! s
daily account of 29,7.1987 and the Cash box
in g@very hurry and miscalculation declared that
. i.‘ | there wexre Ré. 10000/= short in the cash box
TIPSV | end when the applicant requested that he
should be pemitted to find out the relevant

xS

Ry

3
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S

Vouchers to show the payment to meet tﬁe sald
alleged shértage thle” said S».Pv.o, o £flatly said

that all right the applicant” could show that
in unclasified payment and thus-no opportunity

was given the applicant to‘explain the matlter-

and virtuafll¥ty the applicaﬁfen later on .
. CA

foundout the erroneous calailation in ‘the daily
acoount and Lh%lleged shortage of the

Rs. 1,0000/== was removed

S) That the said ‘S.P.O. realizing the

correccness of the dally account of the
applicant didnot take any further action in
the ma’tier until on 11,3.1987 when the said
Sr:!. J .ﬁ'.sinha, '8P 0. in a primeditaﬁed

design and conspiracy and in absence of the
applicant got broken locks of the Sub-Post
Office-at Rampur Mathura and allegedly
inspected the daily i.coo’unt and Cash Box of
the appl:.cant°s post Offlce in the preoence

of Pollce and Sri S P Maurya s D JI. and others
and again found a shortaged of Rs, 36899.42 |
and after this alle ged ingpection on the order
of the Sri J.M.Sinha the Sub- Divisional
I'nspectgﬁr sri SV‘:-P".Maurya lodged the F‘.'I. R,

at 21,30 vhile allegedly locks were broken

on 11.8.1987 at 6,10 P .M,

6)' That theapplicar;t was on leave w.e,f,
10,3.1987 to 18,8.1987 and was under trestment
of Dr, Mbhd. Ismail M-‘;'B .B,-s.. Musahib ganj,
Lucknow, and as such he was not present in the

Post Offlce and as the entire ac"ion by the
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sald sri Ja,Sinha, on 11,8.1987 was a hatched
conspricy and £ake and malafide against
applicant and no opportunity to explain has

‘so far been given to the applicant‘.

7)}( ‘That the pqlicevhas filed a griminai case
v | ' N u/s ,409 i.P C. against the applicant, which
is pending in the court of Chiéf Ju!didial
Mégistrate, sitapur,' ‘and aftsr appearing
therein the applicant has obtained his bail
£ rom Hcm:ble High Court , the charge sheet has

S
e

alsdbeeri filed in the court, - o

8) That the sald J.M,Sinha, S.p.0. without
any enquiry withoutv giving and dpportunity
- of hearing énd show oousé to the 'épplicant and
withouﬁ actually determining the factum of
guilt and defanlt of the applicant regarding
D'y » . the alleged mis-apprepriation of Govt,. Money
had directed the Collector and Tahsildar,
sitapur to recover the amount of Rs'.'“45899“.42.
from the applicant a s arrears of land
revenue u/s 4 of Public Accountants Defaults
Act 1850 and the Tehsildar sitapur had issued
a citation for recovéx.y of the amount of “
B Rs“._46899l,'42 from the applicant consequently the
applicant filed a writ petition no, 3771 of
ax 1988  ' Intizar Husain stsb Collector Sitapur
and othefs} ' in the Hon'ble High Courtof
Judlcature at Allahabad Lucknow Bench, -

e S vvd ' Lucknow which had been admitted and the
- récovery had been stayed by the Hon'ble Righ



court, diuring thependency of the said writ
petition, -vherein the said Sri g M:I.:Slnha,

S.P.0. was the respondent no, 3.

9) That wheneafter the_said Sri J M Sinha,
v }' .P o,%pammental proceedings a-gainst the
i
;! applicant in respect of the said fs, 46899 42
“'{ 1

alleged to have been enbezzled by the applicant
| and issued, the a chargesheet dated 13,1.1989
. ‘and the departmental pmc:eedings are still
4 continuing against. the applicant (A true

photostat copy of: the ‘ééid'-dqargeéheet is

Annexed herewith as Annesure No,1 to this
application ),

n 10) That it is fact that a criminal cas
i -

u/s 409 IV.P .C“. has been pending: again'st the

A\
\.

applicant in the court of Chief Judicial

_ Magistrate, Sitapur, in respect of the

embezz lementof t he aforesaid amount regarding
i vhich departmental proceedings had been
started against the applicant and the said
: . Criminal case, no, 1760/87 u/s 409 I, P, C is

e [
still pending and is fixed for %
“ .

( The oopy of the qzes'tion and answer dated

19.1,1989 obtained f rom the C,J,M, Sitapur

is filed herewlth as annexure No, 2 to this
i application .

l , }1 : 11)A That after the service of the aforesaid

™

chhargesheet the appli}cant applied on 355§ 9

to the reSpondentno‘.' 1 requesting him to

-y

T
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stOpthgéﬁ departmental actiontill the

criminal case is determined ( A true copy

~the sald gpplication dated 3o-$- ~#9Dbearing

the official seal of the Eésgmm‘/sz'i J.M.

Sinha-is filed herewith as Annexure No:'b 3 to
this applicatlon_) Lol e VM#MGLU/‘J? }DM
Mo w

12) That again the a@?é@’
ggié;%atien on ;Lg*g‘ 1989 to
requ ﬂsting himtofiégp ﬁ:he depaf'tmental

proceedings

¢y

case ’( A true photostat copy of the said
~ [#
aﬁw&m is Annexure No, 4 to this

application,

13) That at that time the. respondents without
cofidicting any enquiry had directed to
Coll_ecto-r' and ‘i‘ehsildar, Sitgpur, to recover
the amoﬁnt from the applicant strainghtaiwy és
the respondents were quite aware of the legal
position that criminal proceedings and depart-
mental proceedings could not slmltonemsly be
proceeded within trze case of applicant, but
after the -stay 6f’ recovery by the Hon'ble High
Court in the aforesai,d writ petition, »the '

respondents again illegally and out of sheer

A veﬁgéénce and malafide in order to prejudice

the case of applicant in the crimihal court
started"the‘depetmental action ignroing all
the place and reque=ts made by the applicant

at very \out'seth.

14'»),“ That-the chargsheet issued vide letter
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1)

I1)

I1II)

No, F-10/87-88 dated 18.1.1889 is primafacie
illegal and agalnst the provisions of law

and unless the Departmental proceedings are
stayed theapplicant é’nall saffer agreat prejedice
and hiscriminél case would advergély'be affected

and he shall suffer an irreprable loss.

150 That the applicant being aggrieved by the
sald chargesheet and the departmental proceedings
the applicant is filif;g this application before
this Hon'ble Tribunal 'oh ‘the following interalia
gmun'dss»-l |

GROUNDS

Because o Départmént_al Proceddings can be
conducted during the pendency of the criminal
proeecution in court of law in view of
provisions of para 80 of Posts and Telegraphs,

"

Mamaal Volume~IIT ,

Because the impugned chargeshset is unwarranted

in law and is without jurisdiction,

Because the impugned departmental :action
would illegally prejudice the criminal case of
the applicant and wﬁuld in effect held him
guilty even without the trial of prosec.zién
case in appropriate ocourt of law which is

grossly unwarranted in law,

Because the reSpondentrs have acted with

malafide intention in order to case wrongful

) loss to the applicant by*initiatingﬁ:\%;v}ge :

{ 8
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impugned departmental proceedings "which is

illegal and “}.-;ncallea for and is arbit»rary::

V) Because the impugned chargesheet is also

erroneous in law and is liable to be gqreghsed .

7. Relief(s) soughts

""" In view of the facts mentioned in para 6 above,

the applicant praysfor the following reliefs:-

i) That by isg:te‘of a writ, order or direction
in the nature of cirtiorari by any other
appropriate w}:‘it; order or directions, this
Hon*ble court/Tribunal may kindly be pleased
to auash the e¢hargesheet dated 13,1,1989

{ contained in annesure No,l) to this applicstion

. — - =

i) That the cost of this application may
kindly be granted to the applicant,
{11i) That any other reliefs which this Hon'ble
gox Tribunal may deem jﬁst ‘andproper in the

. circimstances of the case may also be

granted to the applicant':

8, Interim order, if prayed fors

pending final decision on the applica‘cion,
the applicant feeks issue of thefollowing

interim orders-

That the Departmental proceedingsrtﬁe basis
of chargesheet dated 13,1,1989 contained in

Annexire no, 1 to the application may kindly be
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\

_service rules, etc, In fact there is no remedy

stayed durinkgéf:"he pendency of the application,
and in the mean time ad-interim stay to the same

effedt may kindly be passed,

9, Details of the remedies exhausted:

The applicant declares that he has availed of

all the remediscs available to him under the relevent

avaiable to the applicant against the impugned charge

Sheet.

10, Matter not pending with any other court etéi

The applicant further decleares that the
matter régarding vhich this applicastion has been made
is not pending before any court of law or any other

authority or any other Bench of the Tribunal,

11, Particulars of Postal order in respect’ of the
application fee:-

1, Nunber of Indian Postal Order Nd,oé-?%?/i?‘?%
: 799/30
2, Name of the issuing Post Office: -J?c/lM r
' Y /el
3. Date of i<sue of Postal order: ¢ . ;«&/9

4, Post office at which payablez.é; f o .Z/Zp

12, Detalls of Indexs:

In index in duplicste containing thedetails of

the documents to be relied upon is enclosed:

13, List of enclosures:

1) Annexures no, 1 to 27 . of the applicants,

2)“ Indian Pos-tél Order No,06 QUB(,.A? 999/38
, i ( Jroe ,a/% 240l D
i<eued by Hich Court Branch Post Office,
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Lucknow forps, 50 payable at Generazl Post
Office, Allahabad/Luvc}cnowﬂ,;

i

3) Index of document,
4Y Vakalat nama,

e | - Y |

= ;_ Lu cknow:Dateds [

vl .M, ,1989 applicant

A 51 : : ,
?}_ . -VERIFICATION

o I, Intizar Husain son of Imtiaz Husain aged sbout

\ ! - ’ :
i 43 years vorking as Sub- post Master,. at Rampur
é _ v ,v
i Mathura, Distt, Sitapur, resident of Mohalls Bazdsri
| Tola, Qasba Khalrabad, Distt, sitspur, do hereby
:_‘ verify that the contents from 1 to )3 are true to
Lo my personidl knowledge and belief and that I have
[ not suppressed any materiazl facts,

‘\.y ,1 . ]
) ! Lu cknow:Dateds %
|E! ‘ ' ) 2 i
I ‘ \L&%\M )
o May » 1982 ‘ Applicant
N L
) | |

; To
The Registrar, B
* Add;!; Central Administrative Tribunal,
2llshabad,
i
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IN THE CENTRAL ADMINITRATIVE TRIGMNAL:ATsADDITIONAL
BENCH ALLAHABAD { CIRCUIT BENCH) LUCKNOW,

CLAIM NOO.'./QIQGQ ov..‘ OF 1989 ()L)

Complilation No, II
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Memo No. F /q49 ?&P/ ))Lu°ﬂin}iM$c o S
DatEd at Dltapur J.he"’}”- .

K Tbe Preqﬁaent/undersigned proposes to hold -an: é%qu1 ¥
1nst Sri iy owoai. S0 QP papiova under ruls 14 of = =

.
ry

Central Civil Servicaes (Clases fi

lsbehav1our in respect of which +h
~th 1d is set out in ths enclosed gt ;
b (smmexure I1). A statemont of the imp
fmlsbehev10ur in support of esch gre
(Annexuro II). A list of docunents i
meltnesses by.whom ths a=x tizles of ch

“%(sustalned arse also nncle’sed (Anruxu*
14 .

es, 196§, The substance of tiec im

Sri S’khmr Qtuw;, CP . RO qu

Cation Control snd appeal)
pPutations of misconduct or
inquiry ig proposed ‘to bhe

tzment of, arthlES of char e

Utations of mlsconduct or

i2le of chargs is enclosed"

v Whluh and a list of -
3rges are proposed to ba
2 LII de IV)

?ﬁsubmit ‘within 10 days of tha retein.
*atamenf of .his dei ence and glso to
Wto.bp heqr d 1n DEsson,

!‘!

f,%,“' [He is 1nfommed tha t an inqu
raspect 0 those crticles of char.e
VJnrQTO“ﬁf Specifically .admit

is dlrec ed tn
of this msmorgnun a written
state wheth 2t hc UL:erS

iry will be held only in-
o8 NG nO't a(ﬂ‘l‘t‘trnv H" ..,hOUld

UL Lony zrch article of Chorae,

N .
“"L"",‘**""'—\~--”“ 9/93‘31‘ 240230 1y ,)(‘ﬁ) R Mathere s furthar invtyrmad

Chratiif ke ’10”° ot svnmie Big RIS
ﬂ.,JGfCIP the date spo':.;ou in rara
, PR D Erson bafars he n”l*rJfg F

.vrefuses +n ¢ Comnly with <

¥Hﬁ§a, 1565 vr the OP‘CI“’d‘IUCt*JW

ﬁ_
8
J

"I-Lpo AC.XF a]‘Tﬁ/

b
Futitority gp ctheriiian. Faiine DT
rule 14 of the I, 5 {20p)
{

Arovicinng

4ruln the JHOUlPhﬂq autharity mav i

27 niofenent of Gefinne n
faCvVe ar dnes et SRR

3 ¢F :
3505t An pursuance F 4
0ld the ingquiry agoinst

' 5“~j’3  Attention of 5ig §nixxnd1i§&;n~sf»LgsPum_ﬁas invitad
,-;tﬂ ‘Fuler’20 cf Centrel Fivil Services (Conduct) rules 1564 unde
',:*whlch no. Govt, servaonrt 5hall brs

bol ticaliar outsid: influepze +- bea

u*horlty to further his interost in
’u;uto his-service -undec. vhe Govt. I+ any
'1;yon!hls behalf from anather person i
i vith in thogae proceedlnqs will bg pre
. Spm R P matiws. is awarec of such
" it:has been made at his instance anc

" him. for violation of ruls 20 of the

“ 8. - The receipt of the Memorandum may be
L. C '

- M"lar .)wS‘um '

CCS (Conduct) rulecs, 19€.,

Ng or attempt to br'nq any .

I upun any spperior

reppecct of matte 3 3] pcrtﬂiﬁidgﬁ‘

representation ig rCP.lvfﬁ
recspect of any moatter o:
sumed that Sri JQQQ()Lyv .
a represents stion and +» ~ 7
action will pe taken ac.i-
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Stétément cf'éltitlgr ¢ zharge framed against Shri
Intizar Husain SPM ReP s Mathura (Under SuepensionB,

ARTICLEw; L
That Shri Intizar Hu=ain while working as SPM
ReP.Mathura on 29.7.87 struct:thg c}osing bulance of
S0 Rampur Mathura by R, 23,469407 instead of Rsq 335 469,07
and reduced the balance by Re 10,000/~ dafaulcating the
same by infringing the poovision of Rule 844, & 99 of
PoOs Manual volume VI PtyIIl ard thereby failed to

suuintain intagrity and devotion to duty as requi red
' of him under Rul@ 3(1)(i)(ii) of CCS(Conduct) Rules

1964 and caused losgs of %. 10 000/~°

n~&

ARTICLEw-I]
That Shri Intizar Husain while working ag SPM
RoP Mathura left the station on 98687 by connivance

with Shri Lella Ram ED Packer after preparing the B0

slipa for 10.8 87 ard left the office without taking
ahy permission to leave the stetion and without sending
report of any ingbility to work on awaiting relief and
without making over charge to anybody on 11,8,87 in
Police search by breaking locks of rooms boxes and

| Almirah in the presence of witnesses a sum of Rs,
36,899042P¢ was found ghort and defaulcated by Shri

Intizar Husain who is alleged to havey infringed the
provisions of Rule 84 A and 99 of Pe0. Manual Volume\
Part III, Rule 62,162.152,153 of P&T Manual Volume III
Rule T(1)and 19(5) of CCS(Leave) Rule 1972 and thereby
(failed to maintain integrity and devotion to duty as
required of him under Rule 3(1)(1)(4ii) of CCS(Conduct)
Rules 1964 causing loss of: R, 36,899.42.

ARTICLE-III

., That Shri Intizar Husain while working as
SPM RoP., Hathura SO during the aforesaid per1od
detained excess cash balarce w;thout submitting ECB
memo on the dates mentidned below and infringed the
provisions of Rule 58(4) and 59(3) of Pelo Manugl 7T
Volune Part 111 DiGePost ~ommunication No, 27w40/
5569 dt, 602,86 and therebJ failed to maintain dee
votion to d uty as required under Rule 3(1)(ii) of
CCS (Conduct) Rules 1964: . -
Honthgg Dateg o
Jane8T = let to 3thy5thtolOth, 12th to 17th, 19tht024t

~ 27th to 31th,

FebeB8T w 2nd to Tth,9th to 1dth°16th to 21th, 23tht§o
' 28 the

® 02/”



(2 ) - \A\ “IIEII
farchel = 2nd to Tthy 9th to 15thy1Tth to 21th,23th to

28th, 30th to 31th,

ApTilBT = 18t to 4th,6th to 11th,13th to 1Bth, 21th to
25th, 27th to 30th,

May 8T= 1gt to 2nd, 4th to 9th, 11th to 14th, 15thto
o 16th, 18th to 23th, 25th to 27the -

Juned7 = Ist to 6th, Bth to 13th, 15th to 20th, 22th to
| 28th, 30thy i

July8T = 1to 4th, 6th to 11tq,1zth to 18th, 20th to25th
" 26th, 28th to 31the

Auge8T w 1st, 2 dmtoeath.
ANNEXURY 11
"Statement of Imputatxon of migconduct or misbehaviour

in su? port of the articles of charge framed against
Shri Intizaxr Husain SPM R.P.Mathura(Under Suspension).

_ARTICLE=L ° B
- While uorking as S.P.M. Remp ur Mathurg (5ingle= |
handed S0/ during 24,1687 to 1048687 Sri Intmzar Husainy

rendered acc0Lut of 29.7.87 8Stw

R cai Henad ment
1 -1 1=

34,152,447  O.Bo 0f2B.T487 =
e« Unpald | =20

3,60  Taxed kBg»aa

43,50  MJ0 A 100-00

464,70  RD o - )

- s8 935400

- NSC  159=00
34,664,271 -

*“TTgS:EU

Balance = 23,469,07'

and struck incorrdct balunce of R 23,469,0T
instead of %Q'33‘469¢07§ On succeeding dgys he carried.
forwaxd the account with the incorrect balance of Rsq
23,469607 as 04Bo of 30,787 and kept office balance
‘ghort by Ry 10,000/=s On receipt of XP/1250 dated
J¢B8oB7 from PeM, Sitapur the SePo0%s and ASPO's visited
this offica on 4,8487 but no payment or remittance
was found'unaccountéd for to which this descripancy
" could haattribbted; The amount vas deemed to be loss
and got chargea to unclassified payment under provisions
“of Rule 55 of Financial Hand Book Vol.I, |

Thus it is alleged that while working in the

aforeseid office dur;nd

the aforesaid periody, the
aforesaid Sri Intizar Husein defalcated a sum of Rse
10,000/= and kept office balance short by Rso 10,000/

_Oj v 03/“'
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which has yet fiot been made good by him, ami thus
hs is ellﬂgeé to have infringed the provisions of
Rule 84 B ad 99 of P,0, Mane VoleVI PartlIl and

failed to maintain integrity as required. vide Rule

(1) (i) of ccsF(Condpct) Rules 1964,

ARTICLE@I[

While workipg in the aforesaid office during
tha aforesaid period, the aforesaid Sri IntizarHusain,
prepared to leave station’ with the connvianCe of Sri
Lalla Ram ED Packer on 9,8, 87 Sunday, and prepared.
Be0. slipa, for thié 10,8487 Mondayo He sorted outtha
slipa in the B0, Sorting casss 0On 10 09087 he left

~the station without obtaining any leave or parmlsszon
“to leave station and without awaiting for substitute

or handing over chamgn of office to anybody° Ha left
one letter agnd keys of offxce gate lock with the child
of Sri Lalla Ram and left the station, 1In présenca of
the Meil 0/5 Sri Bhagwati Prasad, Sri Lalla Rem opened
the office gate and exchanged bags with the previously

N Prepared loole B0 slips with ED Mail carriers of the B,0

till Sri Pratep Narain Shuklay EDR Keora BO ob jected
to'rdceiva.louEQB.O slip s, By this time the SDI Centrsl
Sri SsP.Maurya along%ith Sri JaiKaran Pde Yadav ReP, A

' reached there, as also Shri Tanweer Ahemad Colo Thay

challenpd the act of Sri Lalla Ram in exchanging B.0O,
mails to canceal the unsuthorised absence of Gri Intizare

- Husain and contected Police Station who told that they
would not register the absence or previous shortage of

cash unlass documents weres handed over to themg The
SeD.Is informed the Divisional Office and the ASPQ's,
informad the 88 SoSePodics who [ave written instructions"
to Se HeOo Pe Se RoPs Nathura e On 11,8687 the SUI Sri So.P.

h Maurya and Tanveer Ahemud Inspector reached ReP.Mathuras

The SeHe0,s could be available at about 6 P.M, and then
in thilpreaenca of Indapendent witnessaes 5/5ri Jagdoe Pdg

' » Dbhiraj Pradad, Ram Pratap Miara all R/0 the RePeMathurg:

Officers of the Departpant, & abowe Sri BeBeSingt
SelePolica got glil ‘the locks of doors, Almirah and boxes
of the Post Office brockan by Sri SwamideeN, Lohar RoPe
Mathura and entire house mmuxsth segrched an inventory of
all cash. stamps and valuables found in the of fice was

= /’prepared and only cash and stamps as detailed below werd

founds w

oo 04/~
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" Cesh 13,03

PS %301, 55
Revy 533, 40

1

Unpaid 1,20
: 845 5 18

Sent for BO 10105 462

Net Balance 11,954,860

While, the balance as pér last daya gmount in
Se0e¢ Accoumt ought to be !h. 48,854, 2T with details as

~.given belows~:

Cash 36589190 -
PS 16323,50 '

Rev, v 532.20

Unpaid 1,20

BO _10,105.62

Total 484854422

The net shortage noticed was R, 36,899, 42P,

which wee not found in PeOo Thie money was thus def‘al-{
cated by Shri Intisar Husain, N : :

1t is, ‘thersfore alleged that dunng the afore=
said pexziod and while working to the.aforesaid office,
the aforesaid Shri Intilar Husain absented unauthorised;

by from 10,8,87, leaving ata..ion without permission and

leaving duty without making over propar cherge in€ringing
the provisions of Rules 62,162, 152,153 of P&T Man, Vol,
111, Rule 84 B & 99 of P,0, Man. Volg VI Part III and
Rule T(}) & 19(5) of cCS(Leave) Rules 1972, and alsc
defalcated a sun of Rie 36,899042Ps Out of the last
balance failing to maintain absolute integrity and y
devotion to duty infringed the provision of 3 (1) and
(1) (ii} of CCS(Conduct) Rule and by all these actes
presénted a conduct which is quite unb ecoming of a Govte
Servant and thus contravand Rules 3(1)(111) of CCS
(Conducts) Rules 1964,

ARTICLE-IIL

While working in the aforesaid of fice and during

the eforesaid period, the aforesaid Sri Intizar Husain,

reteinsl sxcess cash on various days as given balows~

Montheg - _Dates
JaneB7 = 1et to 3thy Sth to 10th, 12th to 17th, 19th to
24th, 2Tth to 31th,

FebeBT = 2nd to Tth, 9th to 14th, 16th to 21th, 23th to
28th,
o o 05/ =
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March8T = 2nd to Tthy 9th to 15th, 1Tth to 21th, 23th
o 28thy 30th to 31th, :

ApxilaI = 18t to 4th, 6th to 11th, 13th to 18th, 2lgt to

25th, 27th to 30th,

Mey87 = 1st & 2nd, 4th to 9th, 11th to 14th to 16th,
18th to zatu. 25th.to 2Tth,

June 87 = 1th to 6th, 8th to 13th, 15th to20th, 22th to
| 28th, 30th,

Ju}yBT = 1st to 4th, 6th to 11th, 12th to 18th, Bk 20th
. to 25th9 ééth. 28th 31th( ‘ B

AUGeBT = 1at, 2to 6 to Bthe

But he rever submitted E.C.B. memo as requrad
vide rula 58(4) 59(2) of PO Manual VI Part IITand D¢G,

Po0 General letter Nos 27~ 40/83.69 dt, 6, 2,86o

Thus, it is alleged that during the aforesaid
period and while working in the aforesaid o ffice, thse
oforoeuid offire, the aforusaid Sri Intizar Husain
infringad the provision of Rules of PO Mane Vole VIPart

- T1L read with BDyGe PoeO¢ General letter Noe 27~40/83=69

d}. 642986 and thersby also failed to maintain devotion

to duty as required vide Rule 3(1)(ii) of CCS(Conduct)

Rules 1964 0irzeulated—vide SPOLs—Sitapur—videNo,

|
_dto ' s
ANNEXUREwIIL

‘List ef documents by vhich the articles of charge framed

against Shri Intizar Husain SPM RePo Mathura(Undar Suge
panaion) are proposed to be suatalned.

1w PM Sitapur xr/1250/3 (3.8.87) |

2= RePoMathure daily A/C dt, 297.87,1046,87
3= RePeMathura S0 a/c dty 2947487410,84687 :
4= Application of Shri Intizar Husain dte 10,8487 .
S« B0 Summacry of R.P.Mathure dte - 29.7.87 and 10 Be éT
6w Inventry report dt, 11,84,U7

i
T= SO0 Sunmary dt, 3147487 and 13,8487 |

Qe SO alip,of R,P.MathUra dt. 31.7.87 and 13°8a87

9= W/S of Shri Lalla Ram EL Packer RPMathura dto1148,87
108W/S of >hzi JeKeYadav PA Sitapur HO dte 10,8, 87

11w W/S of Mohan Murari Mail 0/S5 M.M,Bad dt.10.8 87

12« W/5S of Shri Pratap S;ngh LR Grouw tD! RoP.Mathura
.dt.10b8.87 ’

13='W/S of Shri Pratap Narain EDMP Keore dte 10,8,67

14« W/S of ®hri Raghunath Pd, EDR ParaRam Nagrs Sitapur
dte 1048487 and 11,8,87,

15¢ W/S of Dhri Bhagwati Presad Mail Uveraear R¢PoMethure
dated dt, 10,8,87

° ’v 06/“
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W/S of 2hrf Sureéh Chand Awasthi CoPeChowkidar R.P.
Mathura-dtexxxx ,

Ww/5 of Shri Nand Kishore Srivaatva EDDA RP Masblkura -
dte 11,8,68 | ]
W/S of Shri Moti Lal S/0 Shri Shyam Lal R/0 Vill |
Gyadaan P.0.«Godha= EDPAP Godha dte 11,8,687

W/S of “hri Pyarey Lal 5/0 Shri Zkem chandi R/O
VPO~ Bhagipur= EDMP Bbagipur dt, 1148487,

W/S of “hri Lalts Prasad S/0 Shri Golhey R/Q Vill
Nauan beg PO=Ataura= Sitapur=EDR Ataura=Stiaasp ur
dt. 11.8.87 .

W/S of Shri Kriahna Kumar $/0 jhri Vishambhar Dayal
R/0 Vill, Gayachapa POy=Bahadurgan j=5i tap ur=EUD Aw
Bahadurganj«Sitapur dt, 11,8,87

W/S of Shri Ram Bahadur 5/0 Shxi Shiv Charan R/0 vill

Nauanbagh PO= RoP.Mathura=Sitspur=eDR Ramp ur Mathura

dt. 11.8.87 :

WS of Shrd Rem Naresh R/0 Ville TulsiPur PO=Lohiyaw
Negar Sitapur dt, 118,87

ANNEXUBE=]V

L‘ist of witneases by which the articles of chargesg

f ramed against Shri Intizer Husain(Under suspension)

ReP.
?P

Mathura are proposed to be sustained,

1= Shri SeP.Maurya SDI(C)Sittap uxe

2= ®

Je *

b ® Swamidaan Lohar R/0 RP Mathura.

Sw ®

6o ™

e @

Be"
G ™
1 Ow®
11w
12a"
13"
1 4"
15"
16=¥
1 Te®
18"

1 90‘_
200"
21w

LallaRam ED Packer Rngthurao
Tenvear Ahemad CI Sitapury

Jegdeo Pde Misra R/0 VPO=RPMathura,

Dhearaj Prasad R/0 Vill, Tulsipur PO-Khareils
RePoMathgra ¢ = o

Rem Pratep Misra R/0' VPOwRampur Mathurae

Mohan Murari 0/5 M,MeBad, :

Pratep Singh Grow!D' LR RePeMathura Line=Sitapur)
Pratap Narain EDMP Ko ra+Sitep ure o
RaghuNath Pdy EDR ParaRemNagra=ReP.Mathura,
Bhagwati Prasad Mail 9/5 R,P.Mathura, 3
Suraah Chandri Kwasthi f'C.P.Chowkidar R.P."Math’ura‘.
Nand Kishore Srivastva EDBA ReP.Mathurae ?
Moti Lal EDMP Godha. |

Pyarey Lal EDMP Godha=Si tap ure

Lolta Prasad EDR Ataura=Sitapur,

Krighna Kunar EUR Bahadurgan j=Sitap um

Ren Bahadur ELR Rampur Mathurae |

Rem Naresh EDR Lohiya Nagare

JeKeYadav OgAeDe0, 5itap ur,

SUPDTJ{ OF \POST OFFI CES,
' R DN, 2610014
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BEFORE THE CENTRAL ADMINISTRATI

CIRCUIT BENCH  LUCKNOW,

| INRE
@/lt Moo /(jV)_/ﬂ? (C/

O A No, 126 #1989 (2)

Fixed for: 11,7,19

'%‘/% / ﬁ*“"’*ec
7 eldls 7 [l est
ﬂ's §«(—‘i} | /;0() gir
Uw/,xﬂ ) le I SN
/ﬁh/ Lo Q/MSZ y nelesf
Cor™  5.87 ﬁ W
1"’ n s |
- a @ e N e
ﬁ iy ﬂl“ IM"S"/ o ni s
£ °$ 'ﬁ " _d) 'éf‘ﬂ Intizar Hu Sain : eevtoees Applicanﬁ;'
. o’
) na—"
| ?\‘"\ ‘7'8)\ Versas
\\g;‘ Ssupdt, of Post Offices & another., . Efipf’;f;_
¢3 | |

--nm-ns—-n-un_mm——-m—ma_--:—no—---—--.z--m p----a-t--—-

-—nnam’-mﬂ,ﬁ.-mﬂmmnn’-m-_‘-n:-mm-am-!-t’mq-oz‘-u

The abové named applicant begs to

sybmit as under :=-

1. That in the application U/s 18 of th
fiied by the applicasnt the applicant has
the Dép\artmental enquiry duri.ng the pendency
Crint nai\Proseoation u/s L}OQ ITRPL. pending
against him in the C J J, court at sitapar and
the HOn'bleZTri.bunal has been pleased to admit
the sai&‘sappﬁ::atim on 8 6.,1989 and has also of

to 1s=ue no*-ices’touthe respondents on the re

of interim relief; the:mok.ices sent by this s ¢
R

..0 L] .2/ )



Posos

£

to appear before him vide Annesure No, 4 to the ;5

2. That as the depaftmental enquiry has been '
commencing and an enquiry office,r has alczo been

appointed who had issued nof*ice to the appliCdnt

application u/s 1S of the Act but due to

inadvertence the enquiry officer nould. not be

Act and as such he is continuing the eng,iry

3. That it is expedient in the interest ot \1\
gmxtﬁea; sabserving the adequate justice to the( |
applicant that the enquiry officer’ may als6 be \
impleaded in the application u/s 19 of the ?Act /
and the applicant may be permitted to amend the

application in the following manner,

I) That in the title of the application in

the array of the respondents as well as im
paragraph 2 (1) 2(ii) and 2(iii} the
following particulars be permitted to be- .
added as respondent no, 3 and in p&ra 2

as (e) ‘in all the three sub clasuses

(L), (i1) & (1i31),

P

® sri Badri Prf_.sad Assistant Superintendent

of Post Offices ( Investigation)J Dgrectorm@

of W Luc}xnow ﬂo.ﬁ 1652 DAM?/k/\/Uwy

L

>

II) That after para 13 in main para 6 q‘i‘i

the application u/s 19 of the Act 2 new

7
see a3/



para as para 13-A may be permitted to be

added as under, ‘

¥ 13-A-~ That the respondent no, 3 has' been ;

1
appointed as Enquiry officer and has been | L
proceeding with the enquiry inspite of the {,

’ ]

»
4

severa] requests by the applicant and has
infact refused to stay the Departmental
proceedings as required uunder para.80 of
P & T Manual (Part III) which is illegal . 'ﬁ

and without jurisdiction,

It is therefore prayed that the applicant¥ ’
may kindly be permitted to amend the application

u/s 19 of the Act in the manner indicated above
_ g

Lucknow zDa‘qed $ \Bw )
WSk !
(___/

June 28, 1989 | " applicant

C.oun sel for the applicant

VERIFICARTION

1, the above named applicant do hereby
verify that the contents of paras 1 to 3 and

inclading propesed amended paras are true to

my knowledge,

Sighed and verified on thils 28th day of June

1989 at Lucknow ,

il
Applicant
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BEFCRE THE CENIRAL ADNINT 2FATIVE E TRIBUMAL
# | CIRCUIT R”PCF LUCKNO# o

v
r'g
)

C.A. NO, 126 of 1989(L) .

Intizar Husain eve Bpplicant
~versus=

Union of India and others . + e+ lie spondents. N

COUNTER AFFIDAVIT QO B?rAL T RESFOMNDE ”Tc-' s

\ | I R.S. Gupta, aged about & [ years, 'k-

son of o(aZL/f lw,//m, D%W

pthcd as Scsee Quperlntend@nt of Fost Offices,
Sitapur Division, SFitapur do hereby solemnly affirm

and state as under:-

1, That the deponent is well conversant
with the facts of the case and he is filing this

counter affidavit on hehalf of the Respondents, o

s

ahe deponent is Pesponoent no,l in Lh@ ahove

2. Thet the deponent has read and understood
the contents of the applicat on as well as the facts
‘given herein under in reply thereof,

3. That before giving parawise comments,

it is necessary *o give hrief history of the

case as Jdetailed below:-

e ‘V'-““"W PR



R ’ | ' | -2

(a) fhat the applicgnt @as working as SBM
Rampur Mathura during August 1987, A telegram
was received about the shbrtage of cash froﬁ,
ﬁostmaster ﬁitapur Head Office over which

tre predecessor of the deponent Shri J,M, Sinha

— visited Rémpur Mathura on 4,8.87 and reeched\iampur
dathurs at about 11,30 hrs. On verification of
cash and stamp balance he tétected sdme
irregularities in writing of sub office account
with a discrepancy of Rs,10000/- éuspected
falsification., On verificaﬁion of the same at

Sitapur Head Office found the mistake of

) Rs.10,000/= as falsification of account by
the applicant by a modus operandi of étrﬁcking

of wrong total Rs.23469,07 4instead of Rs.22469,07"

S

et with effect from 29.7.87. A minute check at Sitapur

Rs,10,000/-, Therefore, the then Supdt of
Fost Offices, Sitapur visited Rampur FMathura on
11.8.87 and with the help of Folice and local

pehple he get the locks of one Almiréh, one

S wooden box g%d one room of the residence

proken by a black smith in presence of himself,

G

Ty one Folice Suo Inspector and 3 independent

public witnegses* In almirsh nothing but

\ | . , S . ng%fﬁEjsz’

e

By
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Doc't D T 2 -t-v‘n r q. “'r“ . £ vy
- o : . OU l(j L)
d l ! i } 0 /{ S WA l ; ‘!J = r i

t,h@ Of C‘!l 0 { !(“ 1 { & “".:t ‘ )‘ k e n{’
. \: AW LA 3 WL A e |

vy v and
open tin stamp DOX, stamps, stationers

. ’ The lock
miscellaneous blank forms were £ound. '

od by breaking and
of the iron chest was al so openea D2y :

, A HEES IVEs
: | st contained only envelopes contained MCs ’
—, . °

TIC and 20 paise cash. The stamps etc. were

counted including those found in stamp'boégrthe

stock of certificates, IViks and IPO was found

correct, As per the SO account of 8,8,87 fhe

-

Sii>/bglénce shoul.d have been Rs.48 854,22
the cash and stamps as detasiled in the SO account

) ‘ were as below:=

Cash - .. Rs.36,891.90
Fostage stamps 1,323,250
~ Revenue . stamps 532,00
't Due from BOs 10,105,62
] | | 48854, 22

it in the search total cash of Rs.l3;03 E.

1.20 on]y was found. The net discrepsncy was

Rs.36899.42 ¥ which was charged to unclassified

payment on 11,8.87,



o | | | L
(b} That thé F.I,R{ including all these k
facts has also heen lodged with Tolice and
regictared ét Rampur Mathurae Tolice Station,
The Pub~legistrar, Tehsildar and Ziladhikari
itapur have been addressed to prevent transfer
of pronerty by the applicant. The Ziladhikari

hao also heen moved under provision of

Sections 3 & 4 of Tublic accountants default

Act to recover Rs, 46899, 42 E‘ ise as arrear &;//
" land revenue ahd to furnish particulars of
property held’by the official at his permanent

o éddress viz, Bazdarl Tola Khairabad Sitapur,

{c} That the total loss in the case is Rs.46899,42 T,
) | out of which hs.l0,000/~ was charced under the

accounts of Rawpur Mathura on 4,8.87 and

asEBuUREx 1Rs.26,899,42 on 11,8,87., The S¥O's

monthly report has not been obtained and forwardded

to the DO by the HO for about last 6 months and

‘afucr long persuation, the monthly reports have

‘gl}@cn {ovuarcea to DO recently but those of Rampur

Wura are still not received. This S0 being

' : ] - %
a single handed SC had to furnish BCB  emo on

every occassion if retained cash beyond maximum

S

and almost every day since 1.4,87, the case kevt

wras ahove this level without submission of FCB

Hemo which was neva T C[\,’)l’nqﬂpd -')V LT tanur P"T o.

o  Rulrfrs
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T e o : ~5=
Femo wiich was never challenged by Sitapur M0,

This shows that during his entire viorking at the

office since 27,1.87 the apnlicant was with=holdhineg
cash and thers was no check on it bv
the daily accounts were not croperly scrutinized

compared and checked by the AP which consequently

led to report the deficient account of 21.7.87 as
correctly admitted by HO,
(d} That the case 15,1760 of 87 under Section 409
IEC is pending in the Court of Judicial lpoistrate
“itapur and is still un
susteined comes to Iis .
P e :
7,/ / } That +1 1 ;
) Le hat the applic
egainst the departmental proceeding and served
A
chargesheet under rule 14 of CCI(CoA) Tules vide
. - * o - ‘I b ¥ L “ N . ]
Cffice lemo lo.F.18/87 ~35/ Intizar Hussain/Disc. dated

13.1.89 where in an Encuiry Cfficer is making encuiry

him for the departmental lapses.

That the contents of para 1 to % of the

»aPplication are formal and need no reply.

[ON)
o~
R0
~—r

That the contents of para 6.(1) and

-of the application need nc comments,




SNeo

W
-

6. TﬁatAtho ééntentxs inpéra 6(?540f ‘the
apnlication ére incorrnctlas §£3t9d5 hence
denied end in reply it is submitted that

the applicant cannot claim humahity for th@
virongs comnitted by him in any case,

~

7. . That in reply to the contents of

pare 6(4) of the spplication it is submitted

that tie applicant maﬁ£@ fa

Rsal0,00Q/~ in his "0 account by strucking wrong Eﬂ%ﬁ»&ﬁé;w

and submitted daily account to Sitspur ILC.

8. That in reply to the contents of
'para 6 {5) of the applipaﬁion it is supmitted
that on first visit the predecessor of the
deponent relied upoﬁ>ihe.apmlicant and after

checking at Titapur HO he could camd on

(a3}
[
n
ot
h -
e
O
3]
i
Il
»J
=

defenite conclusion about the fal

~

of accounts and misavntroonriation of Government

That the contents of para 6(6}) of the

1.
¥

application are incorrect as stated and in reply

I W

it is su'mittnd that kixkx the anplicant, fully

! £
t

convyersant akout t

h~ shortace of ca3sh and therefore



&
a’ =
he manufactured a contradicta%%story and left é;em
| ) £
the office on 10,8,27 without properly handino
fehn > Narce +
OVex the charge 0 ahybody and madecout a
v 8
Geemadietiet cotry of-1llncss
,l ,.-«""’f” /

10, That the contents of para 6{(7} of the

application are not disputed..

the cntents of pars 6{8} of the

ot
et
-
3
=
Y
o'y

application are incorrect, hénce denied and

in reply it is submitted that the aoollcantkgbrVPd
with a chargesheet under Rule 14 for specific

=

charges and an Enguiry Cfficer was appointed

who is conducting the regular enquiry with

\ _/

due notice to the applicant at hi

!

[%)]
b

]
jo}]
[oN
)
o
[§3)
t
ck
(D]
i3
Qs
“+

Rampur -Hathura which he is eveding on one or
other pretext, It is the fact that the
District V 20is atc was addressed to recover Gaﬁg%ﬁulﬁkdz

%@ﬁ&fﬁr money from thes epnlicant under section

of T.A.D. Act.

That in reply to the contents of para 69

Ll

-

the apolicetion it is submitted that in as much
as a departmental engulry under rule 14 is in

. 1,

progress, The d-partmental acticn is for devartnenhal

lapses end net for CrJHLPEl lapses,
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e

—

-3 -

-3

hat the contents of para Cgio) o (11)

I ;_ e U y,

of the application are incorrect as stated, hence

13,

denied and in reply it is submitted thet the departndésl

encuiry is for the departmentel eharces and over the

0

departmental lanses wher~as criminal case under
section 409 is for the criminal lapses and hoth can

continue scparaetely,

14, That the contents of pars 6{12} to 6(14)

Il
45]
ct
D
Q.

are incorrect as s hence denied,

15, That the contents of para 6{15) of the

application need no comments,

16, That the reliefs sought under para 7 of the
('}V ('l;{{‘ ‘L-fﬂla}«\' Cand o
apnlication a4 not o AdpTh

(::7(“'“» o z " |
uRgrzxEREX in the ryes—-of 1~w ' -

VY

17. That in reply <o the contents of pera 8 of

submittad that the interim

Joers prayed for stay of depa: tMﬂntal proceedings
A

18, That in reply to the contents of para ©
& o

of the aprlicestion it is submitied that the

W Rebtr




P
- Qe
o
v

the applicant has not exhausted any departmental
remedies and the .contents of this para are
denied.

12, That in view of the facts and circumstances

b

p stated above, the applicatio n filed by the
, 8 y

' apnlicaiter is~Tiable to be dismissed with
costs to the opp. parties.
Lucknov, )
5 T | A
Dated: g J 289,
Verification,
I, the above named deponent do hereby verified
*7. that the contents of raracraph 1 & 2 are true

to my » rsonal knowledge and those of paracraphs

believed to be true

the basis of officisl records and information

~those of paragraphs ( 5ﬁzzw‘to 'Ci e

to he ‘true on the basis of lenal advico,

Luchknow,

Dated: 7 %m_‘ 1989.
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I identify the deponent who has

|92}
Pte
w2
=}
L1
(o R

_ | .
before me and is y rsonallﬁ known to me.

- (VK Jhau dhari §
: Advocat ol High Court
i T

Luclnow,

Dated: ‘7 Jul. 1989

Loanel/or Opy. par

N2
Solemnly affirmed before e on ) ;)//
. /i'
4’5@ a7 pm Iy the . r\pnncnt by
Shri VK Chaudhari, AdVOC?c, High Court, Lucknow J
Bench, Lucknow. : I

I , have satisfie

ieponent that he underst

ds the contents of the

affidavit which were

him by me,

*




